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ORDER

I. Whereas, Ld. Presiding Officer, Labour Court-V, Court No. 307 Rouse Avenue
Distnct Court, New [elhi has requested to transfer the case titied as Ruchi
Ahuja v/s M/s K.R. Mangalam Global School {LIR No. Z34/25) from the court
of Ld. Presiding Officer, Labour Court-V, Court No. 307, Rouse Avenue District
Court. New Delhi to any other Labour Court.

2 And whereas, the request of Ld. Presiding Officer, Labour Coust-V, Court No
307, Rouse Avenue District Cottrt. New Delhi has heen considered and the case
mentioned in Para 1 may e transferred to the court of Ld. Presiding Officer.
Labour Court-1¥, Court No. 306, Rouse Avenue District Court, New Delhi.

3 Now. therelore, in exercisg ol powers conferred by Section 33 {B) of the
tndustrial Dispules Act, 1947 (XIV of 1947) read with Government of India,
Mimstry of Labowr. Netfication No. $-11011/2/75-DK[IA} dated 14 April.
1975, the Industrial Dl‘-]luld mentioned in Para 1 is  withdrawn from the court of
Ld. Presiding Officer. Labour Court-V, Court No. 307, Rouse Avenue District
Court, New Dellm and the same is transferred to the court of Ld. Presiding
Officer. Lahour Court-1V. Coiirt No. 306, Rouse Avenue Bistrict Court, New Delht.

4. It is further directed that the transferee Labour Court shall proceed with the
transferred proceeding from the stage at which they stood at the time of
transler
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